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the overseas markets for increasing consump-
tion of tea through membership in Tea
Councils functioning in various countries
abroad in collaboration with producing
countries and the local tea trade.

Exports of coffee to most of the countries
are regulated by quotas fixed under the
International Coffce  Agreement. The
endeavour of the Government is to en-
courage the growth of exports particularly
to non-quota countries consistent with our
obligations under the International Coffee
Agreement.

To promote export of coffee, the Coffec
Board carries out various publicity cam-
paigns in foreign countries by way of parti-
cipation in International fairs, advertise-
ments and free distribution of freshly roasted
and ground Indian coffee powder through
joint campaigns with Air India Interna-
tional .
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AGRICULTURAL PLOTS HELD ON LEASE BY
AGRICULTURISTS IN ToP KHANA PARADE,
AMBALA CANTONMENT

*809. SHRI SURAJ BHAN: Will the
Minister of DEFENCE be pleased to
State :

(a) whether it is a fact that about 300
agriculturist families are holding agricul-
tural plots in Top Khana Parade, Ambala
Cantonment on lease for the last more
than 50 years for agricultural purposes
their lease being renewed on year to yeas
basis;

(b) whether it is also a fact that Govern-
ment arc contemplating to get the said land
vacated in the near future; and

(c) if so, the steps which Government
propose to take for the rehabilitation of
those 300 familics likely to be evicted from
the agricultural plots?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI S. N.
MISHRA): (a) It is correct that approxi-
mately 180 acres of defence owned land in
TOP KHANNA PARADE Ambala Canton-
ment werc held on agricultural leasc by
approximately 303 familics and the leases
were renewcd from time to time over a
number of ycars until 30th April 1968.

(b) The land is required for defence pur-
poses and it is accordingly proposed to take
over the possession thereof.

(€) The lands which were temporarily
surplus to defence requirements were leased
from time to’time on condition that the same
would be resumed at short notice whenever
require for defence purposes, and the lessecs
themselves will have to take the requisite
action to rchabilitate themsclves, if need be.
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CHARTERED ACCOUNTANTS FIRMS ENTRUSTED
WITH AUDIT WORK IN CORPORATE SECTOR

4952. SHRI BABURAO PATEL: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL:« TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) the names of leading firms of Charter-
ed Accountants who have monopolised a
major portion of audit work in the cor-
porate sector with names of their clients;

(b) the names of the Directors of these
firms of Chartered Accountants; and

(c) the practical steps Government pre-
pose to take to check the monopoly opera-
tions of these Chartered Accountants?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
& COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The information
is being collected and will be placed on the
Table of the House.

(c) The matter is under examination.

LoOSSES SUFFERED BY SOUTHERN RAILWAY

4953. SHRI BABURAO PATEL :
Will the Minister of RAILWAYS be
pleased 1o state:

(a) the annual loss of the Southern
Railway during the last three years;

(b) the precise reasons why this Railway
has been running at a loss;

(c) whether it is a fact that the cost of
transporting coal from the North to the
South for steam locomotives has been very
prohibitive;

(d) if so, the reasons why more diesel
traction is not used; and

(e) the steps proposed to be taken in the
immediate future for cutting down the
losses and, if not, the reasons therefor ?

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS

(SHRI GOVINDA MENON) : (a) The loss





